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Go.venunent has  whole or sub­
stantial interest, eiher inancial 
or otherwise." 

Tie motin a, neatived. 

R SOLUTION RE D PARTM NT 
OF W LFARE  FOR SCHEDUL­
ED CA TES AND SC DULED 

TRBES 

Shrl Bohmo-Cboudhury (Goalpara­
Garo Hills-Rserved-Sch. Tribs):  I 
beg to  move: 

"This Houe is of opinion that 
a uepartment of Weliare e 
crnated forthwith to  fnction 
u:1der a separate Minstry for ap­
propriate  measures  to be taken 
for nmeliorating the conditios 
of the  Scheduled Tri s. Schedul­
ed Cstes and  other Backward 
Classes." 

There arc 51 million Harijans. that 
is, Scheduled Cstes, 19 million che­
duled Tribes  and 20 · million other 
backward clsss in the country. The 
trlbals, Scheduled  Cstes nd bact­
ward classs are all backward people_; 
they  are backward educationally, o­
nomically and sciallv. We have 
given a solemn pled,te in the  Con­
stitution that we shall improve the · 
lot of these people. Article 46  of the 
Costitution lays down the d.irective 
pjnciple of State  policy in this rs­
pect.  It  says : 

"The State shall promote with 
F �ial  care the  ducational  and 
economic intersts of the weaker 
�tlons of the pople, and. in 
particular, of  the Scheduled 
CStes and the Scheduled Tribs, 
nd shall  protect them from scial 
injustice and all fo ms of exploi­
tation". 

A special rservation of seas in the 
State Legislaturs and in Parliament 
bs een RJvn to  the  Scheduled 
Tribs  and  Scheduled  Castes for a 
period of  ten years since the com­
mencement of the Constitution. Al· 
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ready  three yers  are over nd now 
it is e cted that  within the xt 
even ye s we shall have to improve 
the lot of th e ackward , 
Scheduld Cstes and Scheduled 
Tribes. But let us examine how we 
are going to full this solemn 
pldge. The  trial · eople generally 
live in th1 hill regios and in the 
forsts. They are very oor and they 
are cut of·  from all civilisation. U 
you -travel over the ribal rea, yu 
will ind that  there  are practically no' 
roads. and though after indeendnce 
a iew roads have been constructed, 
the conditions of thse roads e not 
good. More roads should e cos­
:ructed in  thse  ares.  but Gov n­
ment have  not id full attention to 
thse  eople. We have to se that 
.e · full our sole n pledge  to im­
prove the lot of thse people. h e 
people cannot get the arkes for 
their products_; they c not get the 
opportnity to mix up with  our ad­
vancd  brothers:  our  advaned  people, 
those who want to work amonst 
them, c not get the opporunity to 
go there.  Therefore, the diference  is 
growing up. Ade;quate amours 
sliould be granted so that roads are 
constructed in the tribal res and 
also in  ares where  the Scheduled 
Castes and other backward peopje 
live, because what  is true in the cse 
of t:1e tribal pople is also rue in the 
cse ol! the Scheduled Castes and 
other backward people. They re 
also very por and proper attention 
is not paid to hese people by the 
Government. Thse tribal and. other 
backward ople generally livein  1,. 
terior areas where they cannot get 
the oportunity ·of educating their 
children m schols. These people re 
very  oor  and  therefoe they cannot 
end  their childrn to far distant 
placs for education as they cannot 
ifford the huge expess. lerfore, 
ade;quate numer of schools should 
e oened in the tribal areas and 
other eekward es. Ade;quate 
scholarshis should e given to the 
childen of  thse bac.kward .e. 
The inad;quate mounts � - e 
granted do not serve tle se It 
all. 
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Th e tribal nd backwud eople 
geerally are agriculturists but their 
method of agricultre is very oor 
and primitive. In the hilly  areas 
thee tribal eople gene y take to 
shifting cultivation whih is actually 
not conomic ·and not at all suitable. 
There are no arrang ments for  rain­
ing thse people to proper cultiva­
tion. There re any landl s ri­
bas also. Thse who re agricultu­
riss have  got no lnd  or  cattle for 
agricultre. There re suicent fal­
low lands in many ares but thse 
lands have not  een rclaimed for 
cultivation. These fallow  lands 
should be reclaimed with the help  of 
tractors and should e given to the 
landl s tribals. They should be 
given agricultural loans, cattle · loans 
and implements so that tbey cn take 
up agricultre as their occuation nd 
develop thir eonomic condition. 
But, practcally we  nd  that  they 
have not been properly hel d We 
cannot find an instance · where such 
help has been  iven  to  thse  poor 

people. 

U you travl w. the trial ar s 
you will find that veterinary hspi­
tals have not een started in thse 
places.  You  will  also tnd that no ag­
ricultual cenres have been opened 
in thse ares to give proper facilitis 
to thee lTibal people. Therefore, 
this Department hs also neglected 
the cause of the poor people. 

As I sud. these tribal  people genr­
ally live in tl!te hilly regios  and in 
the forsts where they canot get the 
facilities of good  water.  They gener­
ally take muddy water and water 
from the hill streams. The Goven­
ment  has done nothing to provide for 
supply of  good drinking water  to 
thse people. Therfore, it they get 
any disease there are no medical faci­
lities for giving them ·reatment. If 
we study the census tor the· Jut 30 
years we shall ee that for these rea­
sons the population of  the tribal reas 
is bejng dereaed evey yer. If 
lhese thinrs  are allowed to go in this 
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�. in the long run, we shall nd 
that  the whole tribal  people  shall e 
extinct. 

Cottage industris have  not ben 
encouraged in the ribal ares. As 
they re very poor they  need to sup­
plement their income by cottage in­
dusris. Thse  tribal people gener­
ally know spinninc, weaving, bamboo 
and cane works etc.  These cottage 
industries should  be heled by the 
Government and there should be 
prope� arran1ements to help th m 
with bans and with other roer ia­
cilities. Th?Y should be  �nlned i.1 
the proper way. But,  the Goven­
ment has  not taken any initiative iD 
this matter also. 

Community projects and other de­
velopment projects have been allot­
ed to mny parts of India and it Is 
only  through  these Community Pro­
jecs l!rnd National Extension Blcs 
we hope  to develop our country. But. 
1  we closely study the  list of allot­

wil ind that of  th� 
Community Projects  and other d­
velopment projcts have een allotted 
to the  advanced  ares  and not to the 
backward and trial  ares. Ths we 
have  given oporunitis to the ad­
vanl-ed people  to  be  more  advan � 
whereas for lack of suervisio) and 
for want  of lpathy  tribal  eople 
nd other backward people are oinc 
more and  more backward. We d­
not _;rudge the allotment of ' 
projects to our advanced areas, but 
there should also be a fair considr­
ation  to these  ooor and down-trodden 
people We have  ?iven a sole n 
promise to save them from all fo s 
of exploitation. Tribal pople  ac­
tually have become poorer and land­
l s due to the exploitation of un­
scrupulous money-lnders and other 
bad elements. There Is rrange­
ment or Jaw to protect the  ribal 
people from  that ad Government 
has not done · anything. In  the hll 
rea, of course autonomy bu been 
Introduced  and some sort . ot protec­
tion is given but  in  the plain .. ribal 
areas  no such rangement has  ben 
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inroduced and Government re  not 
taklnc the ri:ht initiative in this 
matter alo. 

In many States Tribal Welfre De­
partments have en oened and thse 
have been manaced by the Ministes 
in charge  of  Tribal Welfare. But, in 
the Centre we have not oened any 
�,,ch department. H�1e. there  is  one 
depa.rment which hs been oened 
under the  Commissioner  for  the che­
duled Cstes. Scheduled Tribes and 
other Backward Classs which can­
not serve the purpse at all. His 
powes are practically nil.  he is hn­
dicap d and he cannot takle  the pro­
blems at all. 

In the Centre this manace nt of 
tribal afairs is divided into two 
pars: one under the  Home Minis y 
and the other under the  Ministry of 
External fairs. The North-Eastern 
Fr-�l!::� Agency of Assam is ad­
ministered under the External Afairs 
Ministry and the rst of  the  tribal 
areas are administeftd under the 
Ministry of Home Afars.  Tlcse 
reouire  coutant refrence to the 
States Minisry and the welfare of the 
trible ecple and other backward o . 
ple have been ompletely left at  the 
mercy of the State Govenmens. 
Though the Central Government 
rana s n1 under he Costiution­
article  .Z75 ot the Costiution-the, 
do not keep any strict supervision of 
the grants-whether they have ben 
roperly utilised by the Stats  or ot. 
A huge sum  was granted by the 
Planning Commssion also, but due o 
lack of supervisin by the Cenral 
Ministry,  these  sums also could  not 
e sent proerly. Tbe idea of ii,. 
crasin& the numer of Minisries is 
not 1ooa &nd I also ersonll!, do 
not  like  it, but I ecommend thls 
R olution for the acceptance ot this 
Ho e only �1u� this matter re­
;qures more attention, roer care, 
nd It re;q ulrs very delicate hand­
ling,  as the probl ms are delicate. I 
recommend that there shoald e  a 
te  Minisry for this Se 
and all the depart ents. a&rjcul!tut, 
eduatlon,  ommunication, health,  etc� 
should be co-ordinated with  this 
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Minstry o that this  Mnisry  could 
take up the proble s, alone with 
thse d ments. and  tnd out a 
olution. 

With  thee words. I commend the 
Resolution. 

Mr. C �: Rsolution moved� 

"This House is of opinion that 
a Deparmnt of Welfare be· 
crerted forthwith to function 
under a separate Ministry for 
t)prJriate measurs o  e takn 
l!or ameliorating the conditios of 
the cheduled Tribes, chedule­
ed Csts and other Backward 
Clas1s". 
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which I have spoken many a time 
during the lst two years and I 
rau,er laughed at  by cl s f 
people, that the caste people. 
recenUy, have said elsewhere that 
m tbe tribal reas, there no 
ing water, thre s no well. nd our 
Minister kind enoueh to brine 
forward oicer  from Orissa 

his Gov mnt 
60 wells durine the last few 
but I opportunity to ask 
low  many  tribal tribal ham­

n whole 
Orlssa. today 
tribal Member rom 
another area, speaks about he 
things' that I have speakine for 
the last two yars. 

P,. 

now 
o' clock. he hon. Member 
tlnue s ech on  the next 
cAsion .. 

of Clock 




